169

IN_THE _HON'BLE NATIONAL GREEN TRIBUNAL. PRINCIPAL

BENCH AT NEW DELHI

Original Agglication No.— 1218 of 2024

Jagroop Singh Surjewala

...... Applicant/Petitioner
Verses
State Of Haryana & Ors. .
..... Respondents
INDEX
Sr.
No. Particulars ot i

1. Reply by way of an affidavit of Sh. Ravinder

| Singh, Executive Officer, Municipal Council, 27.04.2024 1-6
: Narwana, District - Jind on the behalf of
| respondent no. 2 & 5. ;
I 2 Annexure R-1 (Copy of contract of Sant 11.03.2024 -2
Indermani Enterprises) ) _ '
3. | Annexure R-2 (Copy of contract of Baba Gaibi 19.12.2024 10

Sahib Pond, Narwana) .
4. Annexure R-3 (Copy of contract for sweepers and | 25.06.2025 11-14

tractor trolly)
5. Annexure R-4 (Copy of allottedment for drain 25.07.2025 15-17
cleaning and sludge removal)
6. | Annexure R-5 (Compliance reports under OA 01/2024 18-25
No. 606) : g
Place: Narwana - ponent
Dated: €. 05- 825 : Ravinder Singh, -EO,

Municipal Council, Narwana.
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Advocate-on-Record
' Supreme Court of India

Off: A-174 A, 2" Floor,

Defence Colony, New Delhi-24

Mobile No. 8811894060

e-mail: rkhuranalegal@gmail.com




1 70 IN THE

BENCH AT NEW DELHI

PRINCIPAL

HHON’'BLE _NATIONAL, GREEN TRIBUNAL.

ation No. — 1218 of 2024

Original Applic

Jagroop Singh Surjewala‘
Applicant/Petitionel’

......

Verses
State of Haryana & Ors.

..... Respondents

Reply by way of an affidavit of Sh. Ravinder Singh,

Officer, Municipal Council, Narwana,

‘Executive

District - Jind on the behalf of respondent no. 2 & 5,

regarding the' functioning of Solid Waste Management

System in Narwana.

Respectfully showeth: -

I, the above-named deponent do hereby solemnly affirm and declare as under: -

Preliminary Submissions:

. That the answering respondent, Municipal Council, Narwana, is lawfully
maintaining and managing solid waste collection, transportation, and

processing in accordance with the provisions of the Solid Waste

Management Rules, 2016, and is committed to improving the sanitation

facilities within its jurisdiction.
/ 2. That it is most respectfully prayed that this Hon’ble Tribunal may kindly
dismiss the present application/petition being devoid of merits and

misconceived, as the answering respondent has duly complied with all

statutory provisions and environmental norms, and further be pleased to

pass such other order(s) as this Hon’ble Tribunal may deem fit and proper

in the facts and circumstances of the case.
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PARA-\VISE REPLY:

. The contents of the Para-Ng. 1 of the application are wrong, hence denied.
There are three temp01"11'}'/Secondary collectlon points within the limits of
Municipal Council Narwana for collection of daily door-to-door collected
solid waste and garbage, including waste from narrow streets and road
Sweepings. The collected waste is transported on daily basis to the
processing site located near Hatho Village for further processing, in
compliance with tixe Solid Waste Managemeﬁnt Rules, 2016. It is further
clarified that the sewerage sslstem of the town falls under the jurisdiction of
the Public Health & Engineering Department (PHED) and not the
answering respondent.

2. The contents of the Para-No. 2 of the application are wrong, hence denied.

The Municipal Council, Narwana, has outsourced the work of door-to-door

collection, transportation, and processing of solid waste on an annual basis.

For the year 2024, the said work was outsourced to Sant Indermani

Enterprises vide work order dated 11.03.2024 (Annexure R-1). The

) contract tenure ended on 19.03.2025. During the tenure, the Directorate of

urban local bodies, Haryana (DULB) issued a new RFP dated 12.07.2024

for a seven-year term. MC Narwana prepared an estimate, and

®\N§ / administrative approval was granted by headquarters vide letter dated
30.04.2025. Subsequently, tenders were invited on dated 07.05.2025. Upon
revision of the RFP on '23.05.2025, fresh tenders were invited on
26.05.2025 and opened on 16.06.2025. After scrutiny, the proposal was
forwarded to DULB for rate approval and ;evised administrative sanction
vide District Municipal Commissioner’s letter dated 08.08.2025. The
matter is now placed before the High Power Works Committee chaired by
the Hon’ble Chief Minister, Haryana for necessary approval. At present,

MC Narwana is managing door-to-door collection and transportation using

its own vehicles and manpower.
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. The contents of the P

- The contents of the Para no. 4 of the application are wrong,

: " >nied.
ara-No. 3 of the application arc wrong, hence der

T . ion
he Municipal Council, Narwana, reiterates that three temporary collecti

i . i i dir
POINLS are maintained as per rules. The area near Baba Gaibi Sahib Man

i ject
1s presently under development under the proj

113 P .b Pond,
Development/Restoration/Rejuvenation of 'Baba Gaibi Sahi

re
Narwana, Jind, Haryana,” vide work order dated 19.12.2024 (Annext

's shore
R-2). Excavated silt and earth are temporarily placed near the pond's

. ‘ re is no
and will be cleared and beautified within the next three months. The

dumping site near the LIC Road, Narwana.

hence denied.
Door-to-door collection is being carried out in all wards of the town.
Additionally, MC Narwana has outsourced ménual road sweeping for two
years with a workforce of '53 sanitation workers and one tractor trolley
(Annexure R-3). Further, tenders have ‘also been allotted for drain
cleaning and sludge removal for three months with 25 workers and three
tractor trolleys (Annexure R-4). At present, approximately 189 sanitation
workers, including contractual staff, are engaged in solid waste collection,
transportation, road sweeping, and drain cleaging. In this work around 48
vehicles like tippers, Tractor-trolleys, JCB, Loader, Rickshaws, Dumper
Placer etc., equipped with mechanism of separate collection of Domestic
Hazardous Waste are being used on the daily basis by the Municipal
Council, Narwana. Night sweeping is also undertaken in market areas.
Compliance reports under OA No. 606 for the calendar year 2023 are

regularly submitted to the Director General, Urban Local Bodies, Haryana

(Annexure R-5). It is further submitted that due to continuous efforts

in sanitation and waste management, the Swachh Survekshan Ranking

of Municipal Council, Narwana has shown remarkable improvement.

The Council secured Rank 2483 in the vear 2023, which has

significantly improved to Rank 541 in the year 2024.
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The conte :
nt 1 T
S of the Para-No. 5 of the application are wrong, hence denied.

No r : i
O rules have beep Violated by the answering respondent. The solid waste

Management system is being exccuted strictly in compliance with statutory

norms. The details of outsourcing and tender processes as explained in

Para 2 above are reiterated. That the door sto door collection facility has
been provided for vegetable, fruit, flower, meat, and poultry markets,
Where waste is collected on daily basis. There is no secondary collection
point near the pond at LIC Road.

- The contents of the Para-No. 6 of the application are wrong, hence denied.
Source segregation of wasie is being implemented by MC Narwana in
accordance with the prescribed norms. Th; area near Baba Gaibi Sahib
Mandir  is  presently under development under the project
“Development/Restoration/Rejuvenation of Baba Gaibi Sahib Pond,
Narwana, Jind, 'I-Iaryana and the ongoing rejuvenation work will be
completed shortly with full beautification.

. The contents of the Para-No. 7 of the application are wrong, hence denied. .

Continuous efforts are made by MC Narwana to prevent public dumping of

mixed waste. Collected waste, whether segregated or mixed, is transported
on daily basis to the processing site near Hatho Village, situated
approximately 8 km from the town. No dumping site exists near the pond
on LIC Road.

8. The contents of the Para-No. 8 of the application are wrong, hence denied.
MC Narwana has prepared a comprehensive Solid Waste Management
Plan in line with the State Policy and Rule 15 of the Solid Waste

Management Rules, 2016. All activities are executed as per norms and

regulations.
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9. The contents of the py, hence denied.

a-No. 9 of the application are Wrong
Tl - | W ie 1 i alth
1€ Sewerage syster of the town is under the jurisdiction of Public He

r e s . answering
& Engmeelmg Department, and therefore does not pertain to the a

I'espondent.

) m with
10. The contents of the Para-No. 10 of the application have no conce

the answering respondent and hence need no reply-
ncern with

I1.The contents of the Para-No. 11 of the application have no co

the answering respondent and hence need no reply.
| o .
ication 1t IS
12.That in reply to the contents of Para- no. 12 of the applicat

. ; A i ras there is
submitted that in view of the facts explained in proceeding pa

no justification in filing of this application has no merits.

: -5 0i it most
In view of above circumstances, made in forgoing paras It
; : se
respectfully prayed that the application filed by the applicant may plea
be dismissed being baseless and devoid of merits. \/
Place: Narwana ; ponent
Dated: Ravinder Singh, EO,

Municipal Council, Narwana.

Verification: - Verified that the contents of Para no. 1 to 2 of preliminary

submissions and contents of Para No. 1 to 12 of reply on merits of the

above reply are true and coirect to my knowledge as derived from official

records.
|
Place: Narwana ponent
Dated: - 08 :R0S Ravinder Singh, EO,

Municipal Council, Narwana.

warsccr S [ 2.4¢

wpteny -

|
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S OF MUNTe |
Near Axis Bank mc MUNIC IPAL COUNCIL NA RW ;\.\l\“e“ :
s Bank MC Road, Ny, " " : ' iLcom™ L
(LS pl‘ FWana, Emait:- munuhuw;m;mﬁguml st i A
Iis ORI . | 1one:- 01684-242110, 2406198 | "
Sl e Ll b | '4—'_‘_"/‘_‘__./"_._-- i W A
Sant hd g RN ) ) . :
il lum‘ \.:\”l‘lll'l I l]l:'|'|\|-|~:k'\ ONLX v Shop Nu 38 NMurthal
SOnPar 310027y anmol il 7see onailaom ik,

Memo N ; (0l 8
Subject:s W 0 127/m try Dited:- ”/e‘?/zbl cansportation As Well
\s P ¢ Order For Door to Door Collection, Segregation. 1 "“""pm HEIOM 25
AS Processing of Waste In Municipal Council Naurwana.
reccipt of e your bid quored against tender 1D 2()24_[«1RY__-?4 16
e letier no MOMISE 2024/826 dated 07:03.2024 récgived, LMY
-“. -\ ‘ku.\d-l. It mtormed that your bid rates has been aceepted by the L‘“{“P':. )
ork as mentioned m' subject above. The details of the pecepled rates and work

49 ' 1. Consequent upon
Municipal Corporation.
tent authority for the
o be allotted arc as

Time Period ol

of ,\ppl;.(n’

under:-
S Name of work | Wi '--I i '51\‘;"\1'10-
N, ik gc‘::(:.uﬁo" CFirm c.dr;R;'ntcs the work
R bR IR [ (i TPD) NS _;H.(ul;'.‘il. e i
! ] Door to Door Collection, | 30 TPD » Sunt llld(_‘l“"“i’-_‘.!flﬁo/‘ Onc  ycar from
' Scgregauion.  Transportation  as i S N AN s PED . the  date ol

well as processing  of waste i Wl Linterprises & wonne ‘L'UI!‘HHL‘HCL‘X]]CHI

. . NSRRI LA e ‘ot work:

i MC, Narwana
Terms and Conditivns:-

The period of contract will be one
of start of work shall be communicated in writing
future the said Municipal Council Narwana become
minagement project. this agreement will
That o~ por terms and condition ot DNIT.
Sccutitcan nivour of Lyeeative t Wheer, Nunenrn
That the T shall strictly tollow the terms and cond

tender document as well as directions of the competent authority.

The 1irm shall ensure the deployment of manpowct and infrastructure as per the detail given

by firm in tender document. as per detail provided by tirm in\‘.'.lmw.\'urc-\’ll. and the work

year, commencing from the date of start of work. The date
by the firm to MC Narwana. (In case i’ in
s the part of the intcgrated solid waste

he annulled).
the firm shall have o submit Performance

CovinetleNarwana.
itions as mentioned in the DNT'T and

i plan submitted by firm : Wi b
Vinm shall e 1o exeeuts i agreement within 15 days from the issuance ol the work
wrder on the non=judicral stamp paper of Rs. 1007 with Municipal Council. Nurwana as per

the terns condition of the DNTT, REP.
The fiim shall be responsible for the payment of all type ol applicable wages/ salary’

LN
allowances! EPE’ ESI eie. to its stafT engaged for the above said work as per the applicable
Government mstruction issued from time in this regard. Municipal Council. Narwana will
i ) : 4 ‘ ¢ Y Sy o & o« 4 V¢ . .
not be respansible orany tvpe ol diahilities regardie manpower or mlastructure cngaged by

the 1.

(} Scanned with OKEN Scanner
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o shall ensure o b e \
I all ensute complianee of  instructinns isstied by DULB vide Menw No

‘ Sett 3. 2002551553

L)‘Luhiléi‘-:‘glud’(hl;gﬁ-';I':It‘\;‘.-"(')."'d:llCLl 08-12-2022 (copy Etlrcudy circulmcd.) W ol
el . : oy (Al not be responsible for any dantage or loss to any I O
iR R A1 property caused by you or the stall engaged for the above work, Firm
.\h.\lll be responsible for all such type of damage or loss and make good for all such damage

O 0SS T g ‘
lh‘n.ll.v: N shall strety fotlow the guidelmes and orders ol various courts of law
Hon bie Natonal - Green Fetbunal isstied A0 men 1o qme  regarding solid waste
‘\_n:\lmgclnu:nl. Hany adverse order for non-compliinee ol solid waste management rulcs 20 l'()
is past by any court or [fon'ble NGT. the firm will be solely rcspunsiblc for the samce as this
work ‘order is for collection. segregation. wransportation as well as proccssing of solid waste

~wencrated in the limits of \Municipal Council. Narwani: _

{ The firm shall ensure thal the waste should onh be callected 10 the scgrcgutcd manner ﬁ'om
| A the Loy scholds ele, and proper mcclmni.\m be |'|1;|‘|c l\)‘ the firm lor the n'w;l.surcnwm ol .|hC

R daily collevted waste and proper record ol the reeeipt. CCTV Camerd recording at the weigh

bridge. record of daily waste collected, pmccsscd, supply to the recycler, inert gencration cle.

‘ and record be produced to the Municipal C ouncil. Narwana from time to time.
' All vehicles deployed for abuve said work will he GPS cnabled .
R The 1om shall ensure that compliance of SWN Rules 2010
T Transporting & processing of waste during the cxeeution of work.
the 10040 of the solid waste . being provessed soivntifically as pet the technolog

AR ATY market and recommended approved by the MOIT. CPCB cte.

e, The firm shall ensure hat the RDF is being utilized in the industrics’
conventional fuel can be replaced with RPF as preseribed by CPCB/SPCB. The tirm shall
(A <ubmit a declaration (hat the hraction arising out o1 the processed waste is not being dumpcd'

in onen arcas unscientinically Py the firm within o! outside the MC limit.

Nl The firm shall ensure tae Id he no viclatron any order ol any cout
1Hon bie NGT waste shotdd be pre as per SWM rules 2016 and as per

cudelines ol CPCE and 11SPCB.
IS The tirm shall have to adhere to the work plan qubmitted by the firm .

The firm must exeewte the work as per the tender notice and the scope of wor

'
il

and RFP while collecting,
The tirm shall ensure that
ics available

plants where the

1 there shou 1 of law and
yeessed and disposed off

&k mentioned

therem

Phe ponaltios and incent ceordanee with the relevant clause of
DN tender notice.
You are directed 1o st
The werk may be monitoree
The Firm shall have to prepare p
[ that will 'be produced

Les will be apphicable m 2

art the work within 07 days 1rom issuc of this work order.
| by EO/EE/MEJE/CS! Sl Municipal Council Narwana.
roper record of quantity of the collected waste. Transported

& I""h""‘»‘d wisle i <hnntted o MO Narwana at the time ot

I g AN Jredin
[0 case o ruture the tonuer ub ISWM Narwani v PP project is allotied to concessionaire
this cm.rll':u'l shall ¢ periation the work shall be handed over o conccsnmmiré

B on. ay IS whereris b <hall be the responsibility of
coneessionare ol ISWIT Progect. ‘ 7

e Distiiet NMunicapal ¢ oranssionet hind wll be the sole arbitratot

cased 1o bean ¢
1+ and eavceution of remaming work

In case ul any dispute.

i Tsis orders will be tnal. .
Pav et of the work escuted will be done subjecito avarlabiliny of funds

Fhe Firm as bound to follow all the conditions wintten in the tender torm MW DNIT and

tender notice

(% Scanned with OKEN Scanner
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i
the P sl submin the dcumen
the 15 davs. The secuniv 3
pcrl(!d \\'ll‘llnlll interest. :
A p.\ I income tax anv applicable |
M Insuructons

ary evidence cepanding seeurity/Bank Guarantee within
ank guarantee will b released afier completion of the tender

ax will be deducted from the bill of Firm as per Government
ion/bill payment.

bide by comply with all Terms. Conditions and . provisions
rdocument at the time ol bidding Noating tender, '

instrue At the time of exeeumt
e Firm shall Chsure o i
mentoned in REPqende
N MEUIECSIS] Munici

per the REP pal Couneil Narwana will ensure (o exceute and supervise the work as
crthe RY :

and DULB instructions issucd in this regard time to time.

CSESEwall monitor the proper Tunctionmg ol GIPS m vehicles deployed, waste lifting from
all f"‘:“”d“".\' POMIN, sweepimy waste of streets cle.

MEJE will also ensure tha proper record ol quantity of colleeted. segregated Transported
& processed waste is being maintained and duly recorded in the measurement book.
i The penalty clauses shall be applicable on the Firm in case of any type ol violation

deviation or non- compliance {rom the REP/DNIT.

The shall be solely bound for obtaining any type of license/permission fromthe concerned
department authority before starting the work at site.

Bl S =G

i The deduction tor the resources cquipment’s shall be made from the bill of firm according to ‘(
the agreement exceuted. ; Sy ?
.'-n The firm shall have 1o work on the eve of special occasions like Republic Day, Independence
Day. VIR visits cte. : :
v The firm shall have to pertorm [EC activities for awareness for h:mdll!lg L?i waste. ”
H The firm shall perform and exceute the work according 1o guidelines of SWACI

SURVERSHAN 2024 iwsaed by MollUA

Note:- “Firm® means Sant Inder Mani Enterprises.

Mituficipal Council,
“Narw:ana.

Endst. No. 728 — Ul/pa sy Dated: ) |/03/2L) .

A copy of above is forwarded to the following for information & necessary achpn

pleasc. ’
1. W/ District Municipal Commissioner, Jind.
2. President Municipal Council, Narwana, ‘ i
1. Cxeeative Engineer, Municipal Council Narwana.
4. MELIE/CSEST Municipal Council Narwani,

IC.\{glli\'v Oflicer,
Muaicipal Council,
Narwiama.

G Scanned with OKEN Scanner |



e MUNICIPAL COUNCIL NARWANA :
UNICIPAL CORPORATION/URBAN LOCAL BODIES =
)

ISSUEOF NOTICE TO PROCEED WITH THE WORK

To

RAGHBIR SINGH CONTRACTOR ) .

RAM NAGAR » NEW BUS STAND NARWANA, 126116[2021R1467]
-mail- raghubircontractor@gmail.com |
Contact No.- 981 2078370

Memo No.- HEWP/AL-85800 Dated: 19/12/2024

Subject:-  DEVELOPMENT / RESTORATION / REJUVENATION OF * BABA GAIBI SAHIB POND™ NARWANA, JIND,
. HARYANA Chargeable to: DEVELOPMENT / RESTORATION / REJUVENATION OF * BABA GAIBI SAHIB
POND’ NARWANA, JIND, HARYANA[S61.85)......(Tender id : 2024_HRY_387693_1)

; ' Agreement Amount (Rs.) 4,66,27,621/-
. » ULB/FY2024-25/062351

Agreement Number

Construction Amount (Rs.) 4,66,27,621/-

Operation & Maintenance Amount (Rs.) | 0/-

Pursuant to your furnishing the requisite Performance Security as stipulated in ITB Clause 34 and singinQP(g;*[‘;
Contract for the work of "DEVELOPMENT / RESTORATION / REJUVENATION OF * BABA GAIBI SAHIB
NARWANA, JIND, HARYANA " at a bid price of Rs.4,66,27,621/-.

Time Period for Construction | Date of Start: - 26/12/2024
Date of Completion: - 02/09/2025

Defect Liability Period 1095 Days

You are hereby instructed to proceed with the execution of the sald works in accordance with the contract
documents.

Satish Kumar

Executive Engineer

Municipal Council Narwana

Municipal Corporation/Urban Local Bodies

{

thselaimer - This is a computer-generated document. No signature is required.

iaryana Engincering Works Portal . Mar 12 2025 2:43PN

(& Scanned with OKEN Scanner
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OFFICE = O
OF MUNICIpAL cCOUNCIL, NARWANA | =%
Emai).- comen ©ar Axis Bank ,MC Road, Narwana

arw .
ang mail.com, eo-narwana@ulbharyana.goy.in

Sy '~ WORK ORDER *

Mge N IRYE, ey

The Nambadg, C
' Co-op L&C i
Mob N0.999273] 13:? Society Ltd. |

Emaj o
1ail ID: nambardarconstructionsociely@gamil.com

Ruge &0 P 2)4q Jmc Refie 25— of- oL s
ce :C"O" Of_agcncy for manual sweeping of roads, street, pavement, footpath,
T)'C (cltrack in Municipal Council, Narwana.
‘ender ID-ZOZS_I*IRY_449988__I (Tender Cost=227.72 Lacs)

mmﬁwm,mqam@aﬁﬁamwm
gﬁﬁaﬁﬁ%@ﬁmﬂ%%aﬁmﬁm&ammmmk
70 935000. ®w=} yiy AT XA 2 a8 & fBe 70 2,24,40000 9 Fr 3T
mgﬁ\ﬁmaﬁwwmwmeﬁ%m?ﬁwm
CEMCG2025/15195 faTiw 23.06.2005 TPl swied frfafaa faa g
WTWWWW%WMW#W@W%:-
I ¥ IO qERr e el e B % 9T g Teh/ NGTY
DGULB/ 2023/510 fewtie 01.02.2023 3R TR Standard Bidding Documents for
Road Sweeping works & 3% U3 §-fAfad smafeaa Fr 7 o Srad General
Condition of Contract # of HEaT 03 & 3.1.1 ¥ 3.1.2 R 7§ Pt ey STTT
: %l's?rﬁma'arﬁ%anmw?rmrﬁﬁaymmmm%l
9 meWﬁM%mmmm%Wm%%w
i ymﬁw#aﬁmgwma:ﬁvwmmmmﬂzﬁaﬁaw
mﬁw%mamﬁ'wﬁuﬁmmmﬁmm
SLATTA.  TU0/3§/2022/18624-724 R 02.05.2022 & wrmr 3
SUEIESA U, gy i et ot T Y A T AT g ey sy
m%aﬁ-ﬁmﬁﬁmmmwwmﬁﬁémma’nm
3. T A AR G S o A s e b o
3 TR w A A R e w B e s R
mmmmﬁﬁ%w%mmlaﬁaﬁwﬁm
mmﬁmmmmm#maﬁwwnmaﬁzﬂm

i




?}:Zﬁr*m.m%wm%a@-zm@rﬁﬁwmm
i e ?meﬁg@amm%mmaﬁﬁ
A R wEEa

STIHT B FY A T, 8Y, SWM Rule 2016, PWM Rule 2016, SWM Manual of

CPHEEO 2016 T Rrdwmorr agmy wwra Wy W¢ Sl Ay a§ Imcew. A A

Reeraelt apem & @ awea gl

AR T 3 Iy b s R A onoRETdy A S § i

Wﬁwﬁm@n'mm'ml |

7. mmwmmm@mwmzmmeﬁm
WWW%W@WMWM&ﬁW@MﬁW
TR 3l aigYe, e SeXex @i For S al quit @ AR

8. 3Fd F TH AGH F glieror (TrailBase)._\3_iT"—lTT‘fl“{:l%?'"'zl‘ia'?’?"'a‘h'f;"zﬁz
T T T e A G S § A PREE A S 3
F a1 st '

9. mmﬁ%mmﬁvmm%mmm%mﬁwﬁmﬁzam

FTH & Project Cost T 5 WA adiX da e AcRmerdy Sar Sy A

EE-IV/DULB/2024/5BM-27 Date 10-09-2024 HIX{ amdui @Y arerm A Executive
Officer Municipal Council, Narwana & Tel # & Frdtera & STAT geh

10. ma@mqﬁﬁaamﬁ@rm@m@wmﬂwm
Rl :
11. Uk cary #iaY @ "ﬁmﬁaﬁmwwﬁgmﬁmﬁtq’réﬁw
MWBWWmﬁqﬁmagmaﬂéaﬁmﬁﬂﬁﬁml
. e e uReE TRaET @ DT & Rep W AR Appendix-V] ¥ SiIfd
for gpR | g

a) Agency will ensure 100% compliance of SWM Rules, PWM Rules, C&D Waste
Management Rules and NGT guidelines as amended time to time under the assigned work.
b) The Agency shall prepare detailed sweeping plan & deployment plan for labour
/machinery along with road network and submit with the bid proposal.

c) The Agency shall be responsible for sweeping of all roads, lanes and bi-lanes and
drains. - . :
d) The Agency shall ensure sweeping and collection of sweeping waste from roads.

The Agency should engage labour/machinery in multiple activities to optimize use of daily
working hours of labour with minimum expenses.

e) In case of road is totally closed for renovation/ reconstruction or laying utilities etc.
the work shall be carried out by parking the vehicles (auto tipper) at the nearest accessible

' W



.Other specifieq by the co

place ang farrying waste
such case shall immediatel oY handcarts up-to the point and back. The service provider in
e Sweeping ang clea:-convey the situation to MC Narwana in writing.

Narwana Properties /. Ing of all public places/parks, road signage’s, statues, including
g) Drain for this RF assets/open gym equipment and recreation centres etc.

B h'as been defined as roadside nalli/drain type 1 and type 2 or any
ncerned ULB in RFP.
all ensure cleaning of all the Drains including de-sildng and bush
MuniCipality limits, once in fortnight or as per the instructions of MC
ins with length is provided in the RFP document, total length of
and also to be /arrq o (NO“":" Resource and Machinery will be provided by the contractor
at the rent fixed b lclged by his own resources (If any machine/vehicle given by MC Narwana
shall ensure to l'{ ¢ Nc'lrwann whose rent will be deductéd from monthly Bill). The Agency
fiShens feor o " t ll'le silt also from the drains , and near manhole chamber of sewerz'igc
seas 1 the main road of the wards within 5 hours in summer and 2 hours in rainy
ason and in other road such as street within 24 hours as communicated by MC Narwana

h) The Agency sh
uprooting within the
Narwana List of dra
drains/nalas is 12 k

i) Solid Waste gencrated by sweeping, drain de-silting and bush uprooting green
waste except root and stem are to be transported to area designated by MC for
Processing/disposal of waste.
)] In emergency time such as whirlwind/cyclone or any other natural calamity or any
other direction given by MC, the Agency shall clear all roads by cutting all uproot tree and
transport it to designated site identified by Municipal Council , Narwana
k) The Agency is responsible for sweeping of the areas of vegetable/fruit markets,
haats/daily markets, weekly markets. The Agency shall engage vehicles for transportation
of segregated waste to area designated by MC for proccssing/disposal of waste.
1) The Agency is responsible to identify Garbage Vulnerable Points (GVP) in the
service arca/Zone and also Agency responsible for identification of persons for such
activities/dumping waste on road, the same will be infqrmcd to the MC/agency who is
responsible for door to door collection in that area.

m) Inert waste generated from street sweeping, drain de-silting (mud, sand and inert)
shall be transported separately to the area designated by MC for disposal.
n) The Agency shall be responsible for Collection of the silt by de-silting of storm water

drains and transportation to the designated Jandfill or disposal or processing site as per the
instructions of Municipal COUNCIL , NARWANA

o) The Agency shall be responsible for arranging all the tools and equipment’s such as
Jhadu, Sura, Belcha, Spade, Angle Canta, Crow Bar, Knife, Axe and spray machine etc.
required for performing project activities to the satisfaction of Municipal Council , Narwana
r) The Agency shall be responsible for daily spray of disinfectant chemical wherever
required after lifting the waste. Usage of Disinfectant chemical shall be finalized in-
consultation with Municipal COUNCIL , NARWANA If any license/approval required for
purchasc & storage of disinfectant chemical from the competent authority, Agency shall
ensure Municipal COUNCIL,, NARWANA will only facilitate for the same.

q) Agency should also ensure the sweeping works as per direction issued by
Commission for Air Quality Management and Hon'ble NGT guidelines.
r) The Agency shall pick, remove and dispose off the dead animals i.e. any stray

animals when found on roads in scientific manner and are to be reported immediately to
Municipal Council , Narwana for further action.

s) All the mechanized vehicles of agency should be GPS enabled.
t) The scope of work can be increased or decreased by the MC as per requirement at
any time.

fr
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specifi

nline service are to
Redressal of grievances within Service Level mandate for those 0 d
ered in the Stipulated time period. olley as per above mentior:;e
The contractor/agency wil| purchase new tractor tr er tractor and transfe.r .
cation. The contractor/agency will be bound to hand Ogrformance security will be
ownership to MC Narwana after completion of wrok and p

: t.
ship documen
released after handing over of tractor trolley and ownership do
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‘FICE O MUNICIPAL COUNCIL NARWANA -
Emaijl;- Near Axis B

- i ank,MC Road, Narwana
Nenarwana@py, ail.com, eo-narwana@ulbharyana.gov.in

S, .- WORK ORDER

—22 VKDL

Mg T N, TR

The Sirsa Blhole S
Mob No, 941628961

Email ID; -susablloleslnnkar@g'uml com

- 'qoméqu/mw. f%ma;fzr/w/:uzf

Removal ang lifting of Sludge and maintenance of Drains Municipal Council,
Narwana,

Tender 1D-2025 _HRY 454536 1 (Tendel‘ Cost=123.64 Lacs)

h'ml\ar Co-op L&C Society Ltd.
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TRE foy Zam '
J 2024 Yoy M ?::m ST 9 sty EE-IV/DULB/2024/5BM-27 Date 10-

9aT of I 5 " e 3 Executive Officer Municipal Council, Narwana &
6. - i) SEBNAA gt
DAL IRy

‘ ﬁ’ﬁﬁﬂ?ﬁ% T R oNT & nee ¥ aff Wt Pram v A

AEGIICy s A KL ﬁ":f'(’:ljg:l.lq o
A compliance of SWM Rules, PWM Rules, C&D Waste
Buidelines as amended lime to time under the assigned work.
lly closed for renovation/ reconstruction or laying utilities etc.
N tby parking the vehicles (auto tipper) at the nearest accessible
ase shall i a‘StG by handcarts up-to the point and back. The service provider in

"mediately convey the situation to MC Narwana in writing.

! Q) Drain for this ppe

l or this RFP hag been defined as roadside nalll/draip type 1 and type 2 or any
i

l

|

"0ad is totg
carried oy

§ 3 ‘
| Place ang carrying

other Specified by Mc Narwana,

Tl i
o e t.\gency shall ensure cleaning of all the Drains including de-silting and bush
Prooting within the Munici

pality limits, once in fortnight or as per the instructions of MC

: ains with length is provided in the RFP document, total length of
ahi gl toﬂ;el; 12. km. (Notcf- Resource and Machinery \will be provided by the contractor
Ot bhe pem dal:langed by his own resources (If any machine/vehicle given by MC Narwana
' ok ensure,\:: : )y MC mevana whose rent will be deducted from monthly Bill). The Agency
) o lift the silt also from the drains, and near manhole chamber of sewerage
_System from the main road of the wards within 5 hours in summer and 2 hours in rainy

Stason and in other road such as street within 24 hours as communicated by MC Narwana

Narwanga List of dr
drains/na)

=Sd 32l 1%

e)

The Agency shall be resjaonsible for Collection of the silt by de-silting of storm water
drains X

and transportation to the designated landfill or disposal or processing site as per the
O instructions ofMunicipa! COUNCIL, NARWANA

|{‘- . B The Agency shall be responsible for arranging all the tools and equipment’s such as

, Jhadu, Sura, Belcha, Spade, Angle Canta, Crow Bar, Knife, Axe and spray machine etc.

required for performing project activities to the satisfaction of Municipal Council , Narwana

g) The Agency shall be responsible for daily spray of disinfectant chemical wherever

| required after lifting the waste. Usage of Disinfectant chemical shall Le finalized in-

consultation with Municipal COUNCIL , NARWANA If any license/approval required for

purchase & storage of disinfectant chemical from the Jompetent authority, Agency shall
ensure Municipal COUNCIL,, NARWANA will only facilitate for the same.

h) All the mechanized vehicles of agency should be GPS enabled.
i) The scope of work can be increased or decreased by the MC as per requirement at
any time. .

o i) Redressal ofgri‘evances within Service Level mandate for those online service are to

i be adhered in the stipulated time period: .

3 k) The work on all drains related to MC Narwana is required to be started
simultancously and immediately after allotment of work.
1) The work of Removal and lifting of Sludge from Major Drains is to be

\ completed within allotted time period i.e 3 months . _
Q(@QOW'Wm) The service provider has to depute pokelane, JCB,03 Nos Tractor Trolleys
D9 with diesel, driver, helper, neccesary equipment and sufficient min. 21 persons
&/Q( . manpower and supervisor for cleaning of nala throughout the tender period.
) The time period for work is three month aftar issuing of work order and the
agencies/society shall clean the nala/drain on tegular basis and maintenance the
. free flow and cleaning of the nala/drain throughout the tender period.
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0) Payments gpyy) be made i 3 Parts i.e 1st running bill, 2nd running bill, 3rd
final bill hageq on the jpg

Pection repori of qe
Narwang, along i

committee constituted by MC,
With ph°l°8mphs and videography of the work.

) 1€ Service Provider wi]| submit the monthly EPF and ESI challans,
o) : The seryice Provider wij| solely responsible for smooth disposal of water
during rainy seasop, Ip case of failure the contract will be terminated in whole or
part,
D The ageney will comply with all rules, regulations, notifications, guidelines
e;c_ iSSUcd'by the Govt, from time to time,
s

In case of violation of any term & conditions of DNIT as well as qut.
: inSthlim\S, the work cap e cancelled with the approval of competent auth?n.ly. S
"The agency wil comply with conditions of Central Vigilance Commission

: guidelines apg :

|

will adhere to & all relevant clause and rules will strictly follows.
4

7. The juridiction of any

court case in this matter will be with Hon
Narwana, A
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October to p

ceember 2023
\msmc?““m“'y report, OA 606 of 2018
Name of ULp %
r Name Ramandeep
1 Nodal Officer C
ontact No 9729149189
2 Total Wards 23
O
512 MG T Total House Holds B
Mannocmcnl of D o Waste Generated TPD 26
() .
B PR 0or to Door Collection and Transportation is
T done by: - . !
ick the R
Mo Ofgrrcct and Provide the Details as required:-
4 o 0or to Door Collection and Transportation is done By private contractor
the ULB : B' ?Iy Ramrai gate [&c society
he
Prive . hy 4
\mlf Yes, Please give details on the following)
4.1 3 :
S Name of the Contractor Ramrai gate 1&c society
4.2 . &
L | Time Period of the Contract I year
Management of Waste processing is done by:
s Tick the Correct and Provide the Details as required:- By private contractor
. Mana_gcment of Waste processing is done by: By the ULB. Ramrai gate 1&c society
By the Private Contractor (If Yes, Please details on the following)
5. Name of the Contractor Ramrai gate 1&c socicty
5.2 Time Period of the Contract ] i
6 Door to Door Collection of solid waste - - -
6.1 Total No. of household covered under Door to Door Collection of 17500
solid waste
63 Total No. of wards covered under Door to Door Collection of solid 23
waste
6.3 %age of door to door collection of solid waste achieved 98
6.4 Gap to achieve 100% Door to Door collection 2
; r—— 7 =
6.5 If there is gap, then Timecline to.ncluc\c 100% Door to Door 30/07/02024
collection
A < b
6.6 Startegies to achieve 100% Door to Door collection W'xren.es-s‘ ¥ 1EC
activities
7 Source Segrepation of solid waste « v 2R T
71 Total No. of household covered under source segregation of solid 2500
' waste
T2 Total No. of wards covered under source segregation of solid waste 4
7.3 %age of source segregation of solid waste achieved 14
7.4 Gap to achieve 100% Seégregation -~ | 86
7.5 If there is gap, then Timeline to achicve 100% Segregation 12/30/2024

R e




| 7 i » 5
- . Tt - - e -
i S : i
{/ L Stratee; :
alegies to achi
e
f 7.7 Tick the e loo%scgrcgntion Awareness by 1IEC
orrect anq Provide m o activities
! R Ta T n
* Segregated Waste ¢ details as required: 7=
IS tak
process ; en to th
ing (Kindly mention ghe ¢ Processing site for further
name of site where waste is being YES'
Processed)
o SOlid “u]st .
o aste is du ; .
(Kindly mention the ':;[;Cd at the dumpsite after segregation !
R Address of the site where the waste is being tohana road
TR B A S dumped.)
X e e Li
.1 - itter Bins
Tick the
8.1.1 Correc(-;md Provide the Details as required
T * Residential area is Bin- Free NO
. it hich is;
812 Y, which l.s in the process of hecoming Bin-Free (If Yes,
kindly mention the timeline NA
—— when it will hbecome bin-free)
8.1.3 Whether Litter Bins still exist in residential area YES
8.2 “No. of Litter Bins required in Commercial areas and public 100
places .
No. of Litter Bins installed in Commercial arcas and public 20
places {
8.3 5 : %
: Me'chan.xsm .adoptcd to c.:nsure segregation of solid wast'e at companmcntaliled litter
litter Bins sites in commercial arcas and public places and its bin available
further transportation in the segregated form
9 Transfer Stations (means a stationed compartmentalized vehicle) NO
0.1 Please Mention If stationed compartmentalized vehicle to act as NA
; transfer station is required within the ULB. (Yes/No)
0.2 Whether any such station is present within ULB (Yes/No) NA
9.3 No. of stationed compartmentalized vehicles acting as transfer NA
) stations ) '
10 Separate Transportation R et ¥ ou) NA
10.1 No. of vehicles required for the collection and transportatioh of 46
: solid waste.
No. of vehicles available with the ULB for collection and 46
102 transportation of solid waste.
% of vehicles available with the ULB for collection and 10
transportation of solid waste. 0
Gap, if any NIL
If there is gap, then Timeline to achieve the gap. NA
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8 / - No, ol co
Mpa -
/ % of comy Partmentalized vehicles. 46 a:

f - Dartmentalizeq vehicles =

. i e
é *ap to achieye 100%

/ .+ /0 compartmentalized vehicles. ™

?l’lherc is g

an, then Timol:
3 Timeline (o achieve 100% compartmentalized NA

> vehi
10.4 No. of vehicles e chicles.
BRSO for the collection and transportation of 20
&% of velielos solid waste, I
LI ¢S with GP'S for the collection and transportation of 100
solid waste.
Ga d ; .
Ps to achicve 100% vehicles with GPS for the collection and NIL
f IRART transporiation of solid waste.
| If there is gap, then Timeline to achieve 100% vehicles with GPS NA
' for the collection and transportation of solid waste.
| 11 : , NA

Public Sweeping

TR Residential Area: How Many times sweeping is done in residential ONES IN A DAY
arca per day within the ULB

112 | Commercial Area: Sweeping (twice in daytime). Kindly mention, ONES IN A DAY
if night sweeping is donc in commercial area.

(7]

Public Places: Sweeping (twice in daytime). Kindly mention, if ONES IN A DAY
night sweeping is done in Public Places.
2 Solid Waste Processing NA
12.1 Total amount of solid waste generated within the ULh 26
; 12.2 Quantity of wet waste generated (in TPD) 14
A 12.3 Quantity of dry waste generated (in TPD) 12
; YES , Compartmentalized
| . . L afY VEHICLES
.‘ 12.4 Whether Proccssm'g ofd;') “ajtre is (llone or not. ( es, AVAILABLE & BY USE
mechanism adopted for the same) OF TROMMEL
MACHINE AT MRF
POINT

12.4.1 Quantity of dry Wastc processed (in TPD) 14

12.4.2 % of Quantity of dry Waste processed 100%

12.4.3 % of Gap in processing of Dry Waste. NIL

T If there is a Gap, then Timelines to achieve 100% Processing of NA

dry waste

12.4.5 Strategies to achieve 100% dry waste processing I NA

12.5 Construction of MRFs | MRF

12.5.1 Number of MRFs required in MC. 1

12.5.2 How many MRFs are available within the ULB 1




I Gap,ifany NIL
f there - | ——
A Gap, then timel;
P then timelines (o achieve the Gap | NA
: |
Capacity of available MRFs 100 TPD
Quantity ol wel WV . B
% of Q aste processed (in TPD) =
[\) " .
S u."“tlly of wet Waste processed o
I thereisa G AP In processing of Wet wasle.
ap; then Timeline to achieve 100% Processing of wet NA
waste
Strategies to achiceve 100% wet waste processing NA
Number of compost pits requircd for processing of total 30
wet waste of ULB
Number of compost pits provided for processing of wet 10
wasle |
i T i /2024
\ Timelines for construction of remaining compost pits 12/30
IL
\ 12.6.6 \ Kindly mention any other mode for treatment of wet waste N
127 Quantity of total solid waste processed (dry yaste processing 26
- + wet waste processing) (in TPD)
100
l 12.7.1 % of total waste processed. <
|13 C&D Waste
i 0.5 TPD
l 13.1 : Quantity of C&D waste gencrated (in TPD)
Whether scparate site for storage of C&D wastce has bccn. YES
152 identified or not. (If Yes, Kindly Mention the details of the sitc)
eyt - ’ V A
13.3 If the storage site is identified, pleasc confirm if it is notified LIC ROAD NARWAN
-1
Whether processing of C&D waste is donc or not (If Yes, NO
2 mechanism adopted for the same)
13.5 Details of machinery installed for Processing of C & D waste NA
Kindly explain end use of recycled products gen.crntcd fromC &D NA
- processing plant £
14 Plastic waste and other solid wasice Challans NIL
14.1 No. of recyclers registered NA

189



B R o R -
Samne

No. of C] 5
allans jsgyeq (during 1l
No. of Challaps i '¢ Iast three months) NIL
¥ Ssu .
. b ] use pj cq r?r S‘m"‘,‘;/usc of Plasti
°¢ Plastic items py asiiticarry hags arsingle NIL
14.2.1.1 A\cshopsllﬂdiVidlmls
m
— 1 nount of fine (in Rs) i
(42,12 Nﬂ‘d on the violators NIL
Amoum -
Ofﬁne H
(in Rs.) collected from the violators NIL
No. of CI :
. 1allans i g i
lans issued for littering of plastic waste NIL
Am : .
ount of fine (in Rs.) imposcd on the violators NIL
A . :
mount of fine (in Rs.) collected from the violators NIL
No. of Challans issucd for burning of plastic waste NIL
142.3.1
Amount of finc (in Rs.) imposed on the violators NIL
14.2.3.2 .
Amount of fine (in Rs.) collected from the violators NIL
14.2, ’ 3 .

4.24 i No. of Challans issucd for littering of other solid waste NIL
14.2.4.1 Amount of fine (in Rs.) imposcd on the violators NIL
14.2.4.2 Amount of fine (in Rs.) collected from the violators NIL

14.2.5 No. of Challans issucd for burning of other solid wastcl NIL
142,51 Amount of fine (in Rs.) imposed on the violators NIL
14.2.52 Amount of finc (in Rs.) collected from the violators NIL

Total Amount of fine collected (inRs.) for sclling/use of plastic
carry bags or single use plastic items by the shops/ individuals,

14.2.6 burning of plastic waste, littering of plastic waste, burning of NIL

other solid waste and littering of other solid waste(during the Iast
f three months)
s Bulk Waste Generators (BWGs) identification and processing of YES
solid waste :
Total No. of BWGs Identificd 4
15.1 2. With 100 Kg and above solid waste/day.
b. with 50 Kg to 100 kg solid waste/day. §
15.2 Quantity of solid wastc generated by the identified BWGs (in 0.5
TPD) )




If there §
cisa G g -
1P, then timeline (o achieve 100% processin

Total N
. 0. Or l}\\IC
S Drocoese;
processing waste within their premises

Total N
: 0. of BWG
Processing waste outside (heir premises

4_1'__-_'-’—

0/0 ()r l;\\’(;q |)l'()c -
9 CSSi 'as i i
nge \y .lh(L' “'ll]"“ or ()"l.‘ill S ”l il' l"' ‘"‘i

Gap in 1009,
7 A
° Processing of waste by BWGs within or outside their

premises

g donce

by BW . g
Y BWGs within or outside their preniscs

on those BWGs who arc

Recovery ;
wvery and fine/penalty mechanisms
mises or outside

IS S

6

|

NIL

90 % INSIDE

| e

10%
o et

7/30/2024

[ 1. N,

NIL

15.5 not processing 1 . e ¢
£ » ssing the waste cither within their pre
\ their premises -
15.60
Amount of fine/penalty recovered (in Rs.) _,._——’T\ﬂ-””‘_'_
b Kindly confirm whether BWGs have signed an agreement with
) g . <
R ULB (MC) for delivering of dry waste (o MC with suitable user YES
charges o e ey
16 Preventing solid waste from cntering into water bodics YES
Sy Dotailed Information of Mechanism Adopted (wire-mesh, etc.) SCREENING
g INSTALLED
6. Drains/ nallahs within Municipal limits (Rcsponsibi]ily of 4
Municipality/ MC) . SR e e
16.2.1 Name ol drains/nallahs where steps have been completed (0 4
nrovent enterine of solid ywaste i e
Name of drains/nallahs where steps Iave not been completed to
16.2.2 prevent cirtering of solid-wastc NIL
Drains/nallahs outside M unicipal limits (Responsibility of Rural
16.3 development & Panchayat department) NIL
N ¢ drains/nallahs where steps | I atedid LIC ROAD NARWANA
(3.0 Name of drains |-m‘ n:s \\tlcfcs crps |l-n|\c. ):.(Lll completed to NALA
prevent entering of solid wa ¢ ( AZAD NAGAR NALA
Name of drains/nallahs where steps have not been completed to
16.3.2 prevent cntering of solid waste NIL
17 User Fees
& Whether User Fee has been notified or not. (If Yes, kindly provide VES
’ (he Notification) E
g No. of houscholds where User Fee has been prescribed AL
o
L No. of Wards where User Iee has been prescribed
17.3 > ; 23
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: How my
—_ M
1 Sdone o
8 ‘. "d “yh,“
— alare the ado =
18.1 Garp adopted mechanisms 500000
e ape Vul"crﬂhle Poi /
189 No. OTGVP oints (GVPS) g £ /
J S No o7 GV e fed 5 .o
‘ .eDS taken (o COH\'crl' 1? GVPs removed l ’/‘J_o'____‘
‘8.3 I . 1C vacated p'aces after rcmoviﬂg PLANTAT'ON &
5 T Timclines (6 remove i in | giTTING BENCHES
(o1 '
- No(‘(‘l Cn-m\c the pending GVDs /,N_A_——-———-‘
19.1 Kindly Confirm wi Licalion of Bye Laws ~ _’/,155———-—-—‘
v i
1\0 1ether Bye Laws have been Notilied or Not. YES
20.1 = Citizen Grievance Redressal _____’_’Y_E;L’—-——'
20.2 - of complaints registered (in onc month) J_/EBBP.;S’——'-
203 BEES - No. of complaints redressed ’_/ﬁ\_L_L-————"
: Action taken, if complaints are not redressed NA
21 |t e ]
Moniforing mechanism _______ﬁi\_—-f—‘-"
21.1 Whether MIS Portal is updated monthly or not YES
21.2 -
L Tlow Month-wise target is being achieved —__/,Y_E_S’—————-"
213 |
= Kindly Mention, if any other Mechanism is being followed |
== Legacy waste treatment ‘ ______,,_’-————"‘
Location and arca under legacy waste dump site LIC ROAD NARWANA
221 7 Quantity of legacy waste dumpcd at the dumpsite (MT) 87500
- —
Status of boundary wall and green belt around the legacy waste VES
: dump site .
Treatment of legacy wasfe . - : |
TENDER ALLOTED TO
. The Ecostan Agency &
a) Steps taken for treatment of legacy waste and completion date work stopped due t0
22.2 of the project gt
h) Steps taken Tor treatment of leachate and final disposal of
treated lcachate work stopped due to
Litigation
! I




, 95

222 " Steps tajey — ’ |
Womp[cﬁon datc \‘xi:rlfts)toppcdgduc -
0 lrc“at:ctl Teral: chate and final disposal of =
L work stopped due to
Quﬂnlily : Litigation

ol v
by Products recove

red during tres
223 w) g treatment of legacy

a) Soil enriched material nA
NF recovered NA /
Ly . l &D material recovered b
0 Infm-nm“on — 4) Inert material produced T
K ucation & Communication activitics (ll"C) for

" No. of awareness l.::‘.,"("m i (it -
storage ‘)fSCﬂI'C";;(c;l \,:;,l(:wb for segregation of solid waste :\ml

composting, b?o s e .\.\ .!S(c at source in different bins, home
waste pickers. ma 'Z-.- ‘ generation, hand over segregated waste to
iities > payment of user fee ete. and number of participants
23,1 |Participated in these awareness activities and workshops/trainings.

Kindly

Y provide details of such activities conducted during lllc Iast HIL !

three months. '

{

]

|

!

24 On-site composting of horticulture waste in Parks & Institutions VES i

|

2 y b . . wia '
24.1 No. of parks within Municipal limits 5

24.1.1 No. of compost pits required in Parks. 10 !

24.1.2 No. of compost pits provided in the parks 6 '
24.1.3 Gap, if any ™ 4

Timelines to complete 100% parls with compost pits or any other !

24.1.4 : mode of treatment of wet waste. 7/30/2024 :
24.2 No. of Institutes in the city 30
24.2.1 No. of institutes doing on site composting . 5

Timelines to complete 100% institutes with compost pits or any 4 !
24.2.2 other mode of treatment of wet waste ‘ 7/30/2024

=X ve%r 'i

Municipal Coungil
Narwana




